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APPLICATION NO.  

Please find enclosed herewith the dopy of the Order/Interim Order 

passed by this Tribunal in the above said. Application on  
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In his letterO.JAL/l323/234J/C dated 
22-l1-lP, the Chief Administrative Officer, 
Air Force Station,Jangalore (CAP) which 
is numbered as l.A.o.l has apnrised this 
Tribunal that the applicant in the case has 
not preferred his claim for pension and 
theseme disables the respondents to comply 
with the directions issued by this TiJJunal 
on 12-9-19fl6 within the time stipulated in 
its order. Ve have perused the letter and 

	

heard Shri 	.S.Ananda Rarnu, learned counsel 
for the applicant. 

Then the anplicant does not anpear 
and prefer his claim for pension the respcn-
dentr are under no obligation to comely 
; ith the terms and conditions of the order 
within the time -stipulated by us. Therefore, 
we absolve the resnondents from colyinr 
w ith our orr vJt1iin a period of four months 
stirulater in our order dated 12-Pl. 

e also declare that the resordeits are 
free to cam nlv with the same as and vJen 
tbeaplicant prefers his clai i onl."ithIn 
a 'onale time thereafter 	within 

r1 ti:m 	limit as earlier directed. 

Co:. unicate this order to the,, resnon- 
dents a 	tic applicant. 
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